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CENTRAL ADMINI$TRATIVE TRIBUNAL 
ERNKU1AM BENCH 

/ 

DATE: 19.7.93 

6J¼. 2O/93 

Be Omana,Thaivila Veeiti, 
T.C. 50/1981 di, 

T.o.SindbVThaivila Puthen veedu 
Kalady Karamana 

3, T.O. Bindu.Thaivila,veedu 
.d. - 

4. T.O. Indu 
Applicants 

vs. 

The General Manager.Telec.m 
TrivIndrWi Telecøm DiStrict, 
Trivandrum 

The Chief General Manager 4  
Telec.m,Kerala Telec•m Circle 
Trivafldzua 

Telec•m c.niSi.n,represented by 
its Chairman.Telec.m Direct.rate 
NewDeihi 	/ 

Unienf India represented by its 
Secretary,Ministry of C.r,inunicati.n 
New Delhi - 	 Respindents 

-- - 	- t4ro4..G3idhrwChernpazhanthiyiL 	 Adv.clte for 
applicants 

Mr. K.d.th Sreedhrmn ACGSC 	 Adv.cate for 
respsndents 

COMM 

THE HON 'BLE MR, N. DHhRWN JUDICIkL MEMBER 

JU)GMENT 

V1R. N• :i N J.M.. 	- 

App].tcnt5 are wife and children of late Sri Be 

Thankappafl, deceased Gvt& empl.yee# who died on 11.8.89 

while werking as Sub Inspe3ter in the Telec.m. Department. 

ApplicantS appr.ached this Tribunal' attacking the app.intment 

of T.O. Harikurnar. Punnavilakathu veedu,Pachall..r,Thiruvallaln 

Trivandrum praying that e.mpass i.nate app intment may be 4 

given to one èf the children of the deceased g.vt. ernpl•yee. 

During the pendency.f the •riqinal appUcatian, T.O. Harikumar 

expired on 31.393 in an accident and his name was deleted 

from te party array. 
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When the case came up for final hering today, 

learned ciunselfor respondents pr.duced bef ore me a c.mmuni-

cation received f rim the General Manager, off ice of the CPDIG. 

Trivandrum stating that the fifth respondent who was the 

Son if the deceased govt. employee to whom departnent 

offered appointment on compassionate gr•und,10*èxpired 

and the fourth applicant's case is being considered for 
appointment 

granting CompaSsionate/and the proposal in this behalf  has 

already been placed bef•re the Circle Relaxation Committee 

for cons iderati.. 

In the light of this statement, I am of the view 

that this application can be closed. 

Learned counsel for applicants was also heard. He 

has no objection in closing the application after recording 

the above said ¼tatement of the learned counsel for 

respondents. Accrdingly, the application is closed after 

recording the aforesaid statement. 

There shill be no order as to costs. 
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